State Vs.
FIR NO. 019087/20
PS Mayur Vihar

U/s. 379 IPC
25.08.2020
The
VC

present application

is taken up for

hearing through

through CISCO WEBEX APP.

Present:

Ld. APP for

the State.

Ld. Counsel for

applicant/owner

of vehicle i.e. E Ricksaw

(without number)
An

has been

application for release of vehicle E Ricksaw
moved by the applicant Sh. Mahender
Singh.
Reply

vehicle is released

is filed
to its

(AIR

judgments

superdari

by the lO. As per reply, IO has no objection
rightful owner. Heard. Application perused.

Having considered
in view of

on

all the relevant

inputs, report

in Sunderbhai Ambalal Desai

v.

if the

of the 1O and

State of

Gujarat

2003 SC

638) and Manjeet Singh v. State, I am satisfied that this will
be an eminently fit case where vehicle E
Ricksaw can be released to
rightful owner, subject to execution of security bond. Accordingly, let
vehicle be released

to

the

rightful owner after preparing detailed
panchnama; taking photographs of the vehicle; valuation report and a

security bond.
The

and

photographs of the vehicle should be attested by the IO
countersigned by the complainant, accused, if any, as well as by the

person to whom the custody is handed over.
The

panchnama/photographs/valuation

along with the chargesheet. 10 is also directed

report

etc. be filed

follow the necessary
safeguards insisted in Sunderbhai Ambalal Desai v. State of Gujarat &
to

Manjeet Singh v. State.
The
order be

application

given dasti

to the

stand

disposed

of

accordingly. Copy

applicant and IO as well.
Digitally signed by

BALWINDER ALWINDER
SINGH
Location: Delhi

Date: 2020.08.25
2:09:23 +0530

(Balwinder Singh)

MM (East)/KKD/Delhi/25.08.2020

of this

State Vs. Bhagirath
eFIR NO. EDMDI-000560/20

PS Mayur Vihar
U/s. 379/411 IPC

25.08.2020
The present application is taken up for hearing through
VC through CISCO WEBEX APP.

Present:

Ld. APP for the State.
Ld. Counsel for applicant/ accused through VC.
An

application for release of

accused

Bhagirath U/s

437

Cr.P.C on bail was moved by the Ld. Counsel for the accused.
O is present through VC and has also filed his reply.
Both the sides have also advanced arguments with respect to

the present application.

Considering the gravity of alleged offences, alleged recovery of
case property from the possession of accused, pending investigation and

the fact that there is no change of circumstances which may justify the

release of accused on bail. The application in hand stands dismissed. Copy
of this order be given dasti.
Application is disposed of accordingly.
Digitally signed by

BALWINDER BALWINDER SINGH

SINGH

Location: Delhi

Date: 2020.08.25

12:27:52 +0530

(Balwinder Singh)
MM (East)/KKD/Delhi/25.08.2020

State Vs. Mohd. Shaib
FIR NO. 192/2020

PS Mayur Vihar
U/s. 379 IPC

25.08.2020
The present application is taken up for hearing through
VC through CISCO WEBEX APP.
Present:

Ld. APP for the State.
Ld. Counsel for applicant/ accused through VC.

Ld. Counsel for applicant/accused through VC.
An application has been moved by the accused/applicant for
the release of Jamatalashi article i.e. Mobile Phone Redmi Note 9 Pro
bearing IMEI NO. 8602280478085218 & 860228047085226.
have perused the application and reply filed by the IO/SI

Manoj Kumar Tomar. In reply, it is stated by the l10, he has no objection if
the

jamatalashi

articles

as

mentioned above be released to applicant/

accused
For the facts stated in the application, the application is
allowed. Jamatalashi articles be returned to the applicant/rightful owner, as
per personal search memo/fard.

Application disposed off accordingly.

BALWINDER

SINGH

Digitally signed by

BALWINDER SINGH

Location: Delhi

Date: 2020.08.25
12:08:54 +0530

(Balwinder Singh)

MM (East)/KKD/Delhi/25.08.2020

State Vs. Asif@ Kalia
FIR NO. 380/20
PS Mayur Vihar

U/s. 25 Arms Act

25.08.2020
The

present application is taken up for hearing through

VC through CISCO WEBEX APP.

Present:

Ld. APP for the State.
Ld. Counsel for

applicant/ accused through

An

has been moved

the release of

application

the

accused/applicant

for

Jamatalashi articles.

I have

Salesh Kumar. In

jamatalashi

by

VC.

perused the application and reply filed by the 1O/ASI
reply, it is stated by the 10, he has no objection if the

articles be released to

applicant/ accused.

For the facts stated in the

allowed. Jamatalashi articles be returned
per personal search memo/fard.

application,
to

the

the

application

applicant/rightful owner, as

Application disposed off accordingly.
BALWINDER

SINGHI

is

Digitally signed by

BALWINDER SINGH
Location: Delhi
Date: 2020.08.25

12:09:03 +05300

(Balwinder Singh)

MM (East)/KKD/Delhi/25.08.2020

